
1 

 

MC[WP(C)] No. 151/2015 
in WP(C). No.186/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
 

30.07.2015   

 

  Heard Mr. N.Syngkon, learned counsel appearing for 

the petitioner and also Mr. N.D.Chullai, learned GA, assisted 

by Ms. N.G.Shylla, learned GA appearing for the respondents 

No. 1and 2. 

 In support of the interim prayer, Mr. N.Syngkon, 

learned counsel appearing for the petitioner contended that 

the Sub-Divisional School Education Officer, Dadenggre, West 

Garo Hills District issued a show cause notice dated 30-04-

2015 directing the petitioner to give an explanation to the 

undersigned within 7 days of the receipt of the letter failing 

which necessary disciplinary action shall be taken against the 

writ petitioner. Even if the reasons for asking the petitioner to 

give an explanation is not mentioned in the said notice dated 

30-04-2015, the petitioner has been made known that the 

show cause notice is for unauthorized absence in the School.  

 In response to the show cause notice, the petitioner 

filed a show cause reply dated 02-05-2015 stating that the 

petitioner had discharged his duties faithfully and the 

allegation made against the petitioner that the petitioner had 

not attended the School is not correct. It is also further stated 

that after filing the said show cause reply, the Sub-Divisional 

Education School Officer, Dadenggre, West Garo Hills District 

neither informed the petitioner regarding the action taken up 

by the authority nor disciplinary action had been taken 

against the petitioner.  

 It is also stated that the Headmistress of the Haripur 

Govt. L.P.School also submitted a representation to the Sub-

Divisional School Education Officer that the petitioner had 



2 

 

discharged his duties sincerely and also the complaint 

reported against the petitioner is baseless.  

 It is the further submission of the petitioner that the 

impugned transfer order dated 02-07-2015 for transferring 

the petitioner from Haripur Govt. L.P.School to Dhapguri 

Govt. L.P.School was issued only for bringing the private 

respondent who is said to be a tainted teacher under the 

report submitted by the CBI. Copy of the report submitted by 

the CBI is available at Annexure-7 to the writ petition. It is 

fairly settled law that transfer is an incidence of service and 

the Court in extreme circumstances interfere with the transfer 

orders. Transfer orders cannot be issued as a punishment 

without proper disciplinary proceedings in the case. It appears 

that there was no disciplinary proceedings against the 

petitioner.  

 In the above factual backdrop, this Court is of the 

considered view that prima facie case had been made out for 

passing an interim. In the interim, it is provided that the 

transfer order dated 02-07-2015 shall remain suspended until 

further orders. However, liberty is granted to the private 

respondent No.3 to file application for modification/alteration 

of the interim order.  

 List on 27-08-2015  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 



WP(C). No.153/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

30.07.2015    

 

 Mr. K.Paul, learned CGC appearing for all the 

respondents submitted at the Bar that the respondents are 

filing the affidavit within 2(two) days.  

 List this case on Wednesday (05-08-2015) for making 

an endeavour to dispose of this writ petition at the admission 

stage.  

 List on 05-08-2015.  

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 

 



WP(C). No.186/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

30.07.2015   

 

  Heard Mr. N.Syngkon, learned counsel appearing for 

the petitioner and also Mr. N.D.Chullai, learned Sr. GA, 

assisted by Ms. N.G.Shylla, learned GA appearing for the 

respondents No. 1 and 2.  

 Issue notice returnable 4(four) weeks.  

 Petitioner is to take steps for service of notice to 

respondent No.3 by registered post with AD. 

 List this case on 27-08-2015. 

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 



WP(C). No.187/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

30.07.2015   

 

  Heard Mr. M.F.Qureshi, learned counsel appearing for 

the petitioners, Mr. N.D.Chullai, learned Sr. GA, assisted by 

Ms. N.G.Shylla, learned GA, appearing for the respondents 

No. 3, 6, 7 and 8, Mr. K.Paul, learned CGC appearing for the 

respondents No. 1 and 2 and Mr. N.Mozika, learned counsel 

appearing for the respondents No. 4 and 5.   

 Issue notice returnable 4(four) weeks.  

 Petitioner is to take steps for service of notice to the 

respondents No. 9 and 10 by registered post with AD within 

4(four) days.  

 List this case on 27-08-2015.  

 

 

       JUDGE 

 

S.Rynjah 

 

 

 

 

 


